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CENTRAL ADMINISTRATIVE TRIBUNAL -
ERNAKULAM BENCH

O.A.No.66/07

Tuesday this the 30% day of January 2007
CORAM: | |

HON'BLE MRS.SATHI NAIR, VICE CHAIRMAN

' ;-Jyélsna KP.,

. W/o.Prabhakaran P.P.K,,
. PGT Maths.
. Residing at 38/106, Kammaliparambath,

West Hill P.O., Calicut — 673 005, | | ' ...Appl.icanf
(By Advocate Mr.G.Sasadharan Chempaéhanthiyi!)
Versus

1. The Commissioner, :
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Shaheed Jeet Singh Marg,
New Dethi—~ 110 0186.

:2. The Asszstant Commass:oner,

-~ . Kendriya Vidyalaya Sangathan,
~=  Regional Office, lIT Campus,
'« Chennai — 600 006.

3. The Principal,

Kendriya Vidyalaya No.li,
Binnaguri. ...Respondents

(By Advocate Mr.Thomas Mathew Nellimoottil)

This application having been heard on 30% January 2007 the
Tribunal on the same day delivered the foliowing :-

ORDER

' HON'BLE MRS.SATHI NAIR, VICE CHAIRMAN

The applicant is a PGT Maths working in the Kendriya Vidyalaya

' Sangathén and had earlier approached this Tribunal by filing 0.A.759/05

against her transfer to Kendriya Vidyalaya, Binna@uri wherein it was

directed to consider the claim of the appﬁcant in view of her health

condition and to accommodate her in any vacancy arising within 500 kms



2.
- of Kendriya Vidyalaya, Caiicut.v ‘However,”the.said claim was rejéct_ed by
the autho'rities' and in tﬁe meantime the applicant h,vad been granted
maternity leave and at present is coptinuing on maternity leave. Theu fresh

tg

. request now being made in this OA to consider her for posting'in any of the

three vaCancies which have sfnce arisen w&thin'SOG kms as mentioned in

- Annexure A-G'representétion datéd 26.'12.2006. The applicant :has also
fled a MA 85/07 wherein she has énclosed another representation
(Annexure A-7) pointing out_that a fourth vacancy is !ikei'y to arise in-
Kendriya Vidyalaya, Caﬁcutﬂ by sanction of a new posf. Since the applicant

| is on vm.atemity leave and she has made two comprehensive
_répresentations to the authorities, | am. of the view that this applicaﬁon at
this stagé éan be disposed of by a direction to the 1% respondent fo
consider her for posting against any of the four vacéncies‘ as pointed out in
the representation in accordance with the ru!eé well before the expiry of |
the sanctibned maternity leave. Thé OAis disposed of according!y./ No

order as to costs.

(Dated the 30" day of January 2007)

SATHI NAIR
VICE CHAIRMAN-

asp“



